FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S GARVIT INNOVATIVE PROMOTERS LTD

RELEVANT PARTICULARS B
M/s Garvit Innovative Promoters
te debt
Name of corporate debtor Limited J
20/07/2010 |

Date of incorporation of corporate debtor

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Kanpur J

Corporate Identity No./Limited Liability
Identification No. of corporate debtor

U70102UP2010PLC041399 J

AR

Address of the registered office and principal
office (if any) of corporate debtor

Plot No. 1, Chiti, Gautam Budh Nagar,
Greater Noida, U.P. 203202

are available at:

Insolvency commencement date in respect of
o corporate debtor 16.022023
7 Estimated date of closure of insolvency 15.08.2023
resolution process
Name and registration number of the Mr. Dinesh Kumar Gupta
8. |insolvency professional acting as interim Regd. No.  IBBVIPA-001/1P-
resolution professional P00959/2017-18/11580
9. Addres? and e-mal‘l of the !ntenm resolution B-1/26, Sector-18, Noida, 201 301.
professional, as registered with the Board Email:- guptadk5 A@gmail.com
MR. DINESH KUMAR GUPTA
Address and e-mail to be used for ADD.:- P-8, Ground Floor, Sector-12,
¢ Gk, . Noida, 201301.
10. th the interim resolution
;?;:5;:;(:““ ” g PHN NO. 0120-4157905
EMAIL ID:- cirp.garvit@gmail.com
11. | Last date for submission of claims 02.03.2023
Classes of creditors, if any, under clause (b)
12. | of sub-section (6A) of section 21, ascertained l‘ng APPLICABLE
by the interim resolution professional \-
Names of Insolvency Professionals identified
to act as Authorized Representative  of |
13. | creditors in a class (Three names for each NOT APPLICABLE
class)
(a) Formats of relevant forms are
vailable at Web Link:
(a) Relevant Forms and & Py : downloads
s of authorized representatives hgps.//n?bmgov.m/en{home/ own
14. | ® Detals & il (b) Details of Authorized

Representative:- Not Applicable




N(c)lllce is hereby given that the Hon’ble National Company Law Tribunal, Allahabad Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of the M/S GARVIT

INNOVATIVE PROMOTERS LTD. on 16.02.2023 vide C.P.(IB) No. 17/ALD/2022.

Th? creditors of M/s Garvit Innovative Promoters Ltd., are hereby called upon to submit their
claims with proof on or before 02.03.2023 to the Interim Resolution Professional at the address

mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. The
Operational Creditors including workmen and employees or any other creditors may submit the
claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

btor are requested to ensure compliance
nkruptcy Code, 2016. All existing
Debtor are requested to

The existing Directors and managers of the Corporate De
of provisions of Section 17 of the Insolyency and Ba
Bankers/Financial Institutions maintaining the accounts of the Corporate

ensure compliance of Section 17(1)(d) of the Code.
BQESH BQAR GUPTA

INTERIM RESOLUTION PROFESSIONAL
M/S GARVIT INNOVATIVE PROMOTERS LIMITED
Regd. No. IBBI/IPA-001/TP-P00959/2017-18/11580

Date: 17.02.2023
Place: Noida
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of Closure of insolvency
SS

Mr. Dinesh Kumar Gupta
Regd. No.

IBBI/IPA-001/1P-P00959/2017-18/11580
B-1/26, Sector-18, Noida, 201301
Email:- guptadk54@gmail.com

MR. DINESH KUMAR GUPTA, ADD.:- P-8,
Ground Floor, Sector-12, Noida, 201301.
PH.No.0120-4157905,

EMAIL ID:- cirp.garvit@gmail.com

correspondence with the interim
resolution professional -

11. Lastdate for submission of iaims 02.03.2023

12. Classes of creditors, if any, under clause
(b) of sub-section (gA) of section 21,
ascertained by the - interim,_ resolution

NOT APPLICABLE ;

13. Names of Insolvency Professionals
.identified to act as Authorized
Representative of creditors in a class
(Threenanmforeamclass)‘ ;

NOT APPLICABLE

14.'(a) Relevant Forms and

(b) Details of authorized
areavailable at:

(a) Formats of relevant forms are available at
Web Link: hﬂpsdﬂbbi.gov.inlenlhomeldownloads

(b) Details of Authorized Representative:- Not
Applicable
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